
FORM A
PUBLIC ANNoUNcEMENT

(Under Regulation 6 ofthe Insolvency and Bankruptcy Board oflndia (lnsolvency Resolution Process for
Corporate Persons) Regulatioos, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ANKUR ROLLER FLOUR MILLS PRIVATE LIMITED
Rf,LEvANT PARTICULARS

1 Name of corporate debtor AN(UR ROLLER FLOTiR MILLS PRIVA Tr] LIMI'IED

2. Date of incorpomtion of corporate debtor t2/0812004
3. Authority under which corporate debtor is incorporated

/ registered
Registrar of Companies- Delhi

4. Corporate ldentity No. / Limit€d Liability
Identifi cation No. of corporate debtor

u l53 r l DL2004PTC 128271

5. Address ofthe registered oIfice and principal ofrice (if
aay) olcorporate debtor ,

C-5, LAWRANCE ROAD INDUSTRIAL AREA
DELHT - I10035

6. Insolvency commencement date in respect ofcorporate
debtor

?5.n.2019

7. Estimated date of closure of insolvency resolution
process

22.05.2020

8. Name and registration number of the insolvency
professional acting as interim resolution professional

Rakesh Kumar Jain
Regd No: IBBV IPA-001/lP-Po1297/2018-
19/L2068

9. Address and e-mail of the interim rcsolution
professional, as registered with the Board

1203/81, I' Floor, Shanti Naga., friNugur, N"*
Delhi- I 10035
rakeshjainca@rediffmai l.com

10. Address and e-mail to be used for correspondence with
the interim resolution professional

1670/120, ShantiNagar, Tri-Nsgar, Delhi- I 10035
iprakeshJ l@gmail.com

ll Last date for submission of claims 09.12.20 t9
12. Classes of crcditors, if any, under clause (b) of sub.

section (6A) of section 21, .soertoined liy the intErim
resolution professional

N,A

13. Narnes of Insolvency Professionals identified to act as
Authorised Representative ofcreditors in a class (Three
names for each class)

N.A

14. (a) Relevant Forms and
(b) Details of authorizrd representatives

are available at:

Web link: https://ibbi.gov.inlhome/downloads
Physical Add ress: I 6 70l I 20. Shanti N agar. Tri-
Nasar, Delhi- I I0035

Notice is hereby given thal the National Company Law Tribunal has ordered the commencement of a corporate insolverrcy resolution
process ofthe Ankur Roller Flour Mills Privare Limited on 25.11.2019.

The creditors of Ankur Roller Flour Mills Private Limited are hereby called upon to submit rheir claims with proof on or before
09.12.2019 to the interim resolution professionalar the address mentioned against entry No. tO.

The 6nancial creditors shall submit their claims with proofby electronic means only. All other creditors may submit the claims with
proofin p€rson, by post or by electronic means.

A financial creditor belonging ro a class, as listed aSainst the fntry No. 12. shall indicaie its choic€ ofauthorised
amonS the three insolvency professionah listed against entry No.l3 to act as authorised representative of the class .N.A), in Form CA.

Submission of fahe or misleading proofs ofclaim shall attract penalties.

Name and Signature oflnterim Resolution Professional
Date and Placer 27ll 12019 and New Delhi

: RAKESH KU


